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Present: Sri Chatra Bhukhon Gogoi

District Judge, Tezpu r, Sonitpur

T.S.(M) Case No. t39lzOLg
Sri Parashmoni Bora Vs Smti Bhumita Sutradhar

ORDER

11-11-2021

This is an application u/s t3(1) (i-a) of Hindu Marriaqe Act, 1955 for

dissolution of marriage by decree of divorce on the ground of cruelty.

The petition has been filed by Sri parashmoni Bora against his wife Smti

Bhumita Sutradhar stating that their marriage was consummated on 10-10-
2016 according to Hindu Rites and Customs and after the marriage the
petitioner sri Parashmoni Bora cohabit with the respondent. It is submitted that
after the marriage, the petitioner took proper care of the respondent by

carrying out his duties/responsibilities as husband towards his wife. However,

as alleged, the heydays does not last long because of incompatible conduct of

.. the respondent who used to quarrel with the petitioner and his family in a cruel

manner as she has been working in Block Office as programme Manaqer and

taking her official status, she treats the family members of the petitioner as her

subordinates. Respondent spent her conjugal life only for two days in a week

and went to her office at Pub Mangoldoi Block, NRLM, as she is the Block

Programme Manager which she attended from her maternal house and every

Saturday she came to the house of the petitioner for few days. Respondent did

not show any interest to have a conjugal life and avoided cohabitation with the

petitioner and gradually shown disinclination to live with the petitioner and

stopped coming to her matrimonial house. Subsequently, since the month of
May, 2019 respondent never visited the house of petitioner.

Thereafter, the situation reached such a stage that petitioner has to file

the present petition seeking decree of divorce on the ground of cruelty.

However, when the case has been proceeding at the stage of

conciliation, a joint petition No. t63712021 has been filed accompanied with

evidence-on-affidavit stating inter alia that though initially petition was filed u/s

13(lXi-a) Hindu Marriage Act, 1955 but, today they seek to conveft the said

petition into a petition u/s 13(B) of Hindu Marriage Act, 1955 with a prayer to



a

grant divorce by mutual consent stating further that they have settled their
disputes outside court and they are no ronger interested to proceed further in

the case' It is stated that the respondent has no claim from the petitioner in the
form of permanent alimony or monetary relief whatsoever. It was further
agreed by the parties that the petitioner would return all the '.streedhan,,
namely, Sofa Set (Centre Table), Dinning Set-1 (Six Chairs), Dressing Table,
Bed, Almirah (with clothes), Utensirs (beil metars)- 7nos, Gord ornaments such
as Neckless, pair of Ear ring, Bengals 3 piece, Ring 2 piece, Blanket and
Mattress to the respondent.

Situated thus, the petition u/s 13(1)(i-a) of Hindu Marriage Act,
1955 is hereby converted to petition u/s 13(B) of Hindu Marriage Act.

Since, this Court is fully convinced that parties have agreed to
dissolve their marriage by mutuar consent, there is no need to further waste
time at the peril of the petitioners.

After all, procedure is the handmaid of justice, it should not
come in the way of giving substantive justice to the pafties.

Accordingly, having been fully satisfied from all respect that
decree of divorce by mutuar consent has been the urtimate rerief sought by the
pafties without any force, coercion, threat or fraud by either side, the decree of
divorce by mutual consent as sought by the parties is hereby granted. The
petitioner is directed to return aI the "streedhan" as mentioned above to the
respondent forthwith.

Prepare the decree accordingly.

District Judge
Sonitpur, Tezpur
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